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.. MINISTRY OF EXTERNAL AFFAIRS
New Dethi, the 12th Apru, 1988
NOTIFICATION

S.0. 40} E).—Whereas the Catral Government
h= ral.iﬁc!:i the _S!axmcs of the laternational Ceatre
for Genetic Enginecring and Biotechnology;

And whereas in pursuaace of Articls 13 of the said
S:anges) it is pecessary to accurd to the Intzmational
Ceaatre for Geootic Fnginecring and Biotechnology.
ils rrprecninTs, officials and experts privileges and
immuecites io India similur to those gontained in the
Sch=lnle to the United Nations (Privileges and Im-
munitics) Act, 1947 (46 of 1947);

Now, therdore, in cxereive of the powers coufer-
red by seation 3 of the United  Nations (Privileges
and lmmunities) Act, 1947 (46 of 1947), the Cen-
tral Goveroment hercby declares that the provisions
set out in the Schedule to.the said Act shall apply,
motxss mutandis, to the lxlm:m:niunzl Centre far
Genzoc Engineering and  Biotechnoiogy,  its repre-

-atves, oficials and experts subject o the follow-

-..¢ maodifications, namely :—

MOD!FICATIONS
In the Schedule to the said A :—
1. For the words “United Nativn™ wherever they
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occur escept in the expression "Umu:d Naticns Lm-
sez-passer” in Article VII), the wonds “Interna-
tional Centre for Genetic Engineering and Biotech-
nology™ shuil be substituted.

2. Io Artide V,—

(i) in Section 17, for the words “Secretary-
General™ the uords “Dircctor of the sad
Ceuntre™ shall be substituted and the sen-
wence beginning with the words “He shail”,

. aod cnding with the words “the Gencra!
- Asscmblf’ sbaﬂ be omitted; T

(i) in Sedxon 19 for the words “Sa:rmry\
General and all Assistamt Secretaries-Gene-'
ral”, the words “Director of the said
Ccnu'c" shall be substituted; -
in Section 20 for the words “Secretary-
General”, where they occur for the first
fme, the words “Director of the said
Centre™ shall be substitoted and the last
sentence beginning with the words “In the
case of” and cndmg with the words “lo
waive immunity™ shall be omitted.

3. In Anide VI, in Section 23, for the words
"Sca'etar)-Gcncral" the words “Drrcr:mr of the said
Centre™ shall be substituted;

4. In Artice VII

{a) in Sedion 27, for the words “Secretary-
Geaoeral, Assistant Secretaries-General and
Directors™, the wrods “Heads of Depart-
ments™ shall be substituted;

- (b) for Scction 28, the Iouomng Section shall
be substituted, mamely :(—

(iif)

.

“28. All persons und.rgomv training or uL-
ing part in a Scheme for the exchange
of personnel at the Head-Quarters of the
Centre shall have the right of eniry into

or sojourn is necessary for the pur-
pose of their 1d the cxchaugc of
personnel”.
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